
REGISTERED 

CE NTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

Comnierci-'l C101 plex(BDA), 
Indiranagar, 
Bangalore - 5(0 038 

Dated : 

APPLICATION NO 	38 	J87(F) 

W.P. NO  

Applicant 

Shri P. Aswathanarayana 
	V/a The DGMS, Army & another 

To 

Shri P. Aswethanarayana 
U.D.C. 
Station Health Organisation 
Army Medical C.rpe 
Cambridge Road, Agaram Pest 
Bangalore - 560 007 

Shri S. Ranganath Join 
Advocate 
36, 'Vagdevi' 
Shankarapuram 

- cFn flflhi 

The Director General of Medical 
Servicee (Army) 
0. G.M. S. 
3-8, Adjutant General's Branch 
Medical Directorate, ATy HQre, 
New Delhi - 110 011 

The Officer Commanding 
Station Health 0ranisation 
Agarea Post 
Bangalore - 560 007 

w, S. Shri M. Vasudeva Re. 
Addi Central Govt. Stng Counsel 
High Court BidosBan 

Subject: SENDING COPIES OF CRDER PA SED BY TNENcO - 
560 001 

Please find enclosed herewith the copy of 	DER// 

Nô(x 	passed by this Tribunal in the above said 

application on 	29-6-87 - -. 

SECTN-FFICER 
CIUDICIAL) 

End : as above 
OlE  



BEFCIE THE CENTRAL AINISTRAIIVE TRIBU&j 
BAtKiALOR!. 

Coram: Hon'ble Mr, Justice K.S. Puttaswarny, Vice—Chairman, 

and 

Hon'ble Mr. L.HA. Rego, Member (A). 

DATED THIS THE TWENTY NINTH DAY OF JUNE, 1987. 

PPljcatjon No. 38 of 1987 

P. Aswathanarayana 
U.D.C. 
Station Health Orgn,, 
Army Medical Corps, 
Bangalore_7. 	

... .Applicant. 
(Shri S. Ranganath Jois, Advocate) 

vs. 

The Director General of Medical 
Services (Army), 
D.G.M.S,, 
3—B, Adjutant General's Branch, 
Medical Directorate, Army Hqrs., 
New Delhi—Il. 

Officer Commanding, 
Station Health Orgn., 
Agararn Post, 
Bangalore...7 	

. . .Responders 
(Shri M. Vasudeva Rao, Adal, C.G.S.C.) 

This application having come up for hearing, 

and having heard both counsel, Hon'ble Vice—Chairman 
mae the following: 

' 
QRDER 

In this application made under Section 19 of the 
Administrative Tribunals Act, 1985 ('Act'), the appljca 



/2/ 

has sought for a direction to the respondents to grant 

an increment stated to be due to him as on 1.11.1985 in 

the pre-..revised scale of Rs. 330-560. 

The applicant has asserted that he moved 

respondent No.2 for grant of an increment due to 

him as on 1.11.1985 and the sane had neither been 

granted nor rejected by him so far. Hence this 

application. 

In their reply, the respondents have urged 

more than one ground for withholding the increment 

due to the applicant as on 1.11.1985. 

Shri S. Ranganath Jois, learned counsel for 

the applicant, conter1s that withholding of the incre—

ment due to the applicant as on 1.11.1985 in the pre—

revised scale of Is. 330-560 was wholly unjustified and 

illegal. 

Shri M. Vasudeva Rao, learned Additional Standing 

Counsel for the Central Government, appearing for the 

respondents, contends that as on 1.11.1985, the applicant 

had to cross the Efficiency Bar and that the same,in any 

event, had to be examined and decided by respondent No.2. 
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11 	6. 	The applicant working as an Upper Division 

Clerk in the pre—revised scale of Rs. 330-560, had 

claimed an increment due to him as on 1.11.1985, and 

the same has not, so far, been granted or rejected by 

respondent No.2, who is the competent authority to 

decide the same. The authority is bound to decide 

the same one way or the other. Before the authority 

examines and decides the same, it is not proper for this 

Tribunal to examine the same. In this view, the 

proper course for this Tribunal is to direct the 

respondent No.2 to examine the claim of the applicant 

and make an order as the circumstances justify. 

Shri Rao prays for a month's time for respondent 

No.2 to examine the claim of the applicant and decide. 

In our opinion, the time sought for by Shri Rao is fair 

and reasonable. 

In the light of our above discussion, we direct 

respondent No.2 to examine the claim of the applicant for 

an increment, stated to be due to him as on 1.11.1985, 

in the pre—revjsed scale of Is. 330-560, with all such 

expedition as is possible in the circumstances of the 

case, and in any event, within a period of one month 

from this day. 
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1 

8. 	ApplIcation is disposed of in the above terms. 

But in the çjrcumstances of the case, we direct the 

parties to bear their own costs. 

Let this order be communicated to the respondents 

Within a week from this day. 

VICE—CHAIRMAN 
 

MBER(AM) 

dm s. 
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_______ 
Tele: 565666/457 	 By Reiistered Post AD 

/ 	 Statio 3wasthyaagathar' 
Statio Health rga- isatior 
Agaru post, Eaga1o$e-560007 

h0 / 8007 / 	 ;çAUg 87 
a' 

/stct1or Officer 
(jUdicial) 
Cetral 1dmiYistrative Tribu'a1 
Barga±ore BêrCh 

- C&rnerial Complex (iDA) 
I-diraiiSgar, Ear gaiore-560038 

$ir, 

1. 	Rel'er to your letter datd jul 87, forwardirg copy of 
OADNR passed by the Trtbual 0' 	jur 87. 

jis per the dirctiV cortaed ir pra 8 of the ORD}a 
pased by'the Ttibua or 	87, th claini of the appiicat 
fr the icren.et  wasre_ex&uird with!'-' the stipulattid time 
ard "ecessary rcotjjmeY'daiors ii-' this regard have bGer forwarded 
to our Departmetal higher aithorities for their approval. 

yours faithfully, 

c 

I
c 6t 	) ji 	

( 	\' 	) 14th) 
iaior VC 
Officer C ornLIa'-'di"g 


